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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 274/2022

(IA NO 498/2024)

PREM AGARWAL & ORS. . . ...APPLICANT
VERSUS

GOVT. OF NCT OF DELHI ...RESPONDENT(s)

AFFIDAVIT ON BEHALF OF MD, U.P. JAL NIGAM (URBAN) IN
COMPLIANCE OF ORDER DT. 20.11.2024 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL., PRINCIPAL BENCH, NEW DELHI

I, Ramakant Pandey, aged ahout 58 years, S/o Shri N.R. Pandey, posted as
Managing director, U.P. Jal Nigam (Urban), do hereby solemnly affirm and state

as under:

1. That I was posted as the Managing Director of U.P. Jal Nigam (Urban) in
the month of July, 2024.

2. That I am fully conversant with the facts and circumstances of the case and

am competent and authorized to swear the present Affidavit.

3. That vide order dt. 20.11.2024 the Hon’ble National Green Tribunal,
Principal Bench, New Delhi (hereinafter “Hon’ble Tribunal”), has passed

the following direction:
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"It has become evident that both reports are incomplete and several
aspects have not been dealt with and when pointed out, learned counsel

appearing for respective parties seek further time to file reports/affidavits.

A Copy of the Order dt. 20.11.2024 has been attached herein as
Annexure A/1.

. That it is pertinent to be noted that the sincere steps have been taken by

the Jal Nigam. It is submitted that the Deponent has herein brought on
record the status of the drains which are contributing to the flow of

Shahdara Drain.

That the Sahibabad drain which flows in Ghaziabad UP and meet the
Shahdara drain. That the water shed area of this drain falls in Nagar
Nigam Ghaziabad municipal limits. That the said drain was examined
firstly in the year 2005. The Sahibabad drain carries untreated domestic
effluent of residential areas Bhopura, Gagan Vihar, Shalimar Garden,
Garima garden, Janakpuri, Pasaunda, rajendra Nagar Residential area,
Village Sahibabad, Village Jhandapur, village Karkarmandan, Village
Mabharajpur, ChanderNagar, Surya Nagar, Kaushambi & Vaishali etc.
and carries treated effluent of industries located in Sahibabad Industrial
Area and Rajendra Nagar Industrial Area. That in compliance of
directions given by Hon’ble Supreme Court, a project for Interception
and Diversion of Sahibabad Drain was sanctioned by Govt of UP and the
same was executed & commissioned by U. P. Jal Nigam in the year 2013.
The said drain was fully tapped in the year 2013. Under this project
interception & diversion of the Sahibabad drain and STP of 74 MLD at




Indirapuram was constructed by UP Jal Nigam. Subsequently, the
discharge of Sahibabad Drain was measured in the year 2019 and was
found to be 90 MLD. To address the excess flow at interception, point
meeting Shahdara drain, a sewage pumping station of 17 MLD capacity
at Shalimar Garden was constructed and commissioned in Dec, 2020. The
excess contributory sewage was diverted at 56 MLD STP Indirapuram
for treatment. Thus, the issue of overflow from Sahibabad drain was
addressed. That the above infrastructure was handed over. to the Nagar
Nigam Ghaziabad & were Operated & maintained by them. Recently,
overflow at interception point of Sahibabad drain has been observed.

Copies of the photographs of the examination in the year 2005 has been

attached herein as Annexure A/2(Colly).

That the reason for increase in discharge of Sahibabad drain has been

investigated and are as follows:

A) DEVELOPMENT OF RESIDENTIAL AREAS:

Development of residential areas in North of Ghaziabad-Wazirabad Road
resulted in increase of wastewater flow in Sahibabad Drain. The stretch of
Sahibabad drain, parallel to Ghaziabad-Wazirabad Road, presently carries
approx. 12 MLD domestic sewage of Gagan Vihar, Bhopura and kuti
residential areas, located in North of Ghaziabad-Wazirabad Road. That to
address the discharge of untreated domestic sewage of residential areas in
North of Ghaziabad-Wazirabad Road into the Sahibabad drain, project
under AMRUT-2.0 for laying of sewer line, providing sewer house
connection, sewage treatment plant of 68 MLD capacity and associated
works is under execution. That is pertinent to note that the likely
completion date of this project is 08.06.2026. Upon completion of this
project, the domestic sewage of the discharge of Gagan Vihar, Bhopura

and kuti residential areas will route through sewer network and shall be
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treated at under construction 68 MLD STP. Resultingly, the present
discharge of Sahibabad drain will reduce by 12 MLD.

B) DAMAGE TO TRUNK SEWER LINE:

That a Trans Hindon Ghaziabad residential area located in South of
Ghaziabad-Wazirabad Road is mostly sewered and the domestic sewage
routes through trunk sewer line of 1400 MM -1800MM dia., laid in year
1993-94. That this sewage is treated .at 2x56 MLD STP at Indirapuram,
Ghaziabad. The crown of trunk sewer line in Brij Vihar area in 220 meter
length has been damaged, and due to this overflow of sewage from
the damaged portion of the trunk sewer line has been observed. That it is
to be noted that the quantity of overflow from the damaged trunk sewer
contributing to-the flow of Sahibabad Drain is 15 MLD approx. That the
work of replacement of damaged 1400 MM -1800MM dia trunk sewer line
is in progress under the supervision of Jalkal Vibhag, Nagar Nigam.
Resultingly, after the work completion the present discharge of Sahibabad
drain will further redﬁ(‘,e hy 15 MLD.

That it is to be submitted that there are two other drains namely Indirapuri
(35 MLD) and Banthla (17 MLD) carrying untreated discharge of Loni Town.
These drains discharge into Shahdara Drain at Jauharipur and Ganga Vihar
respectively. Therefore, both the above-mentioned drains carry a discharge
of 52 MLD. That the DPR for the interception and diversion of Indirapuri
and Banthala drains, amounting to Rs. 384.0 Cr was submitted for approval
directly to NMCG through SMCG by erstwhile UP Jal Nigam.

That the Director General, National Mission for Clean Ganga vide letter
no. Pr-11013/9/2019-O/0 Dir (T-III), NMCG, dt. 08.07.2020, informed
SMCG that the amount of BOD and COD in Indirapuri and Banthala Drain




is exceeding the permissible limits, indicating domestic as well as
industrial discharge in these drains. In vide letter no. Pr-11013/9/2019-O/0
Dir (T-III), NMCG dt. 15.02.2021, while reviewing the subject of I&D

(Interception and Diversion), the following remarks have been made: -

e “As UPPCB has agreed with NMCG’s observation that these
drains have very high BOD and COD because of Industrial
effluent getting mixed in the drains proposed to be intercepted
and suggested to consider such high COD for design which will
in turn convert proposed STP into CETP. Such high COD in
design will have huge impact on capital and O&M cost of the
plant.

o “NMCG is returning this DPR with advice to the state to resolve
non-compliant industrial discharge in stormwater drains and/or
propose a permanent solution to this problem. Even if STPs
proposal is considered without resolving this issue, the STPs will

not perform due to excessive industrial effluent ingress.”

A Copies of the letters dt. 08.07.2020 and 15.02.2021 has been attached herein
as Annexure A/3(Colly). ' '

7. That in reference to the above, the Managing Director, Uttar Pradesh Jal
Nigam, Lucknow, vide letter number G21/022-272(15)/2020 dt.
25.02.2021, requested the Principal Secretary, Depa_rtment of Forest,
Environment, and Climate Change, Government of Uttar Pradesh, to
intervene in the interception and diversion related to the illegal industrial

discharge and take necessary actions to prevent it.

A Copy of the letter dt. 25.02.2021 has been attached herein as Annexure A/4.
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8.

That as per the provisions of Section 31(1) and Section 37(1) of the Uttar
Pradesh Water Supply and Sewerage Act, 1975, as amended in 2021,
Nagar Vikas Anubhag-3, through its office order no. 1792/9-3-2021-
05C/2021 dated 13th September 2021 has directed that the Uttar Pradesh
Ja] Nigam will be recognized as Uttar Pradesh Jal Nigam (Urban) and Uttar
Pradesh Jal Nigam (Rural). That as per Amendment of section 3 -
“Uttar Pradesh Jal Nigam (Rural) shall be under the administrative
control of Namami Gange and Rural Water Supply Department, Govt.
,UP”, |

Further, pursuant to newly inserted section 14-A (xiii) of the above-
mentioned act, “noz‘wiz‘hsz‘andz’{fzg anything above, Uttar Pradesh Jal Nigam
(Rural) shall also he responsible for implementation of schemes under
Namami Gange program in the state of Uttar Pradesh”.

That in context of the aforesaid provision in amended act, the work of
Interception & Diversion of Indirapuri and Banthala drain is to bc taken up
by UP Jal Nigam (Rural). That the Chief Enéineer (Nagar) U.P Jal Nigam
(Urban), Lucknow has written vide letter no.1413/NAGAR-2/033-
NAMAMI GANGE/2024 to the Chief Engineer (Rural) U.P Jal Nigam
(Rural), Lucknow with respect to the same.

Copy of the letter dt. 31.07.2024 has been attached herein as Annexure
A/5.

That the present Managing Director of U.P. Jal Nigam (Urban), subsequent
to joining, has effectively overseen the overall operations and projects.
Furthermore, the processes and workflows have- been streamlined,

resulting in increased efficiency and expediency in executing the work.
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10. I state that everything stated above has been stated by me in my official

capacity on and derived from the official records and I state that nothing

W \(L- 7/4/
DEPONENT

material has been concealed therefrom.

VERIFICATION
AT+ COMMISSIONER~—

Verified at [/LLM this [/ _I'l"_day of December, 2024, that the

contents of the above affidavit from paragraphs 1 to 10 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

Q

false and nothing material has been concealed therefrom.
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Annexure A/l

Item No.07 Court No. 2
BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 274 /2022
(IANO 498/2024 )
Prem Aggarwal & Ors. Applicant
Versus

Government of NCT of Delhi Respondent(s)

Date of hearing: 20.11.2024

CORAM:

Applicant:

Respondents:

HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant in Person (through VC)

Ms. Jyoti Mendiratta and Ms. Ananya Basudha, Advocates for
Respondents no-1, 4, 5 and 6.(Through VC)

Ms. Sakshi Popli, Advocate for DPCC

Ms. Puja Kalra and Mr. Virendra Singh, Advocates for Respondent no. 2
Mr. Vibhav Mishra and Ms. Nitya Prabhakar, Advocates for Ghaziabad
Nagar Nigam (through VC)

Mr. Bhanwar Pal Singh Jadon, Mr. Harsh Vardhan Singh Rajawat, Ms.
Gargi Chaturvedi and Mr. Ayush, Advocates for U.P. Jal Nigam and
UPPCB

Mr. A.D.N. Rao Senior Advocate (through VC) with Dr. Nandita Rao and
Mr. Amit Peshwani, Advocates for DJB

Mr. Siddharth Sanger, Advocate for Respondent No. 10 (through VC)
Mr. Anuj Kumar Sharma Advocate for respondent No. 21

Mr. Dev Shukla and Mr. Atul Mishra, Advocates for Respondents no. 14
and 22

Ms. Priyanka Swami, Advocate for Nagar Palika Parishad Loni.

Mr. Varun Sharma and Mr. Anmol Wadhwa Advocates for respondent no.
24

ORDER

1. One report has been filed by Delhi Jal Board and another by UP Jal

Nigam.
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2. It has become evident that both reports are incomplete and several
aspects have not been dealt with and when pointed out, learned counsel

appearing for respective parties seek further time to file reports/affidavits.
3. Let them do so within least 2 weeks.

4. List on 12.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 20, 2024

Original Application No. 274 /2022
(IA NO 498/2024)

AB
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Annexure A/2

74 MLD STP INDRAPURAM
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NALA TAPPING POINT OF 74 MLD STP, INDIRAPURAM
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MAIN SEWAGE PUMPING STATION AND INLET CHAMBER
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PRE-TREATMENT STILLING CHAMBER & FINE SCREENS ( 06 MM )

ADMIN BUILDING &5
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GRIT CHAMBER
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DISTRIBUTION CHAMBER
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SEQUENTIAL BATCH REACTOR
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MAIN AERATION ZONE
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SETTLING
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DECANTING PROCESS
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SLUDGE THICKENER & CHLORINE CONTACT TANK
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EFFLUENT CHANNEL
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© F.No.: Pr-11013/9/2019-O/o Dir (T-11I) NMCG
National Mission for Clean Ganga
Department of Water Resources, River Development & Ganga Rejuvenation
Ministry of Jal Shakti

1* Floor,

Major Dhyan Chand Nationa‘l Stadium,
India Gate, New Delhi — 110002
Dated:08" July 2020

To,

Additional Project Director,

State Mission for Clean Ganga-Uttar Pradesh,
Plot no.-18, Sector-7, Gomati Nagar Extn.,
Lucknow-226010, Uttar Pradesh

Subject:DPR for I&D and STP works for Loni Town, Distt. Ghaziabad under Namami Gange
Programme.

Sir,

This has reference to the DPR submitted for the Loni sewerage scheme (I&D and STP works)
in Ghaziabad district, Uttar Pradesh under Namami Gange programme. As per DPR, the sewage
characteristics of combined flow of Indrapuri big and small drain (Avg. Flow-23 MLD, BOD472,
COD-920) and Banthla Canal drain (Avg Flow- 17 MLD, BOD-590, COD-1180) shows very high
BOD and COD. These drains finally meet into river Yamuna results in further rise of pollution. The
organic loading in these drains is very high and indicates the mixing of industrial effluent in these
drains. STP for such high COD (920-1180 mg/I) may not work efficiently.

2. In view of the above, you are requested to take opinion of UPPCB on such high organic
loadings in the drains and their management and same may be included in the proposal. The DPR is

returned herewith for necessary revisions.

3. This issues with the approval of ED (Projects), NMCG

A

(Dr. Pravin Kumar)
Director (T-111), NMcgG

Copy to:
1. Managing Director, U.P. Jal Nigam, 6-Rana Pratap Marg, Lucknow

2. Chief Engineer (Ganga), U.P. Jal Nigam, 6-Rana Pratap Marg, Lucknow.
3. Chief Engineer (Ghaziabad), U.P. Jal Nigam, Ghaziabad.
4. General Manager, YPCU, U.P. Jal Nigam, Ghaziabad

Copy for Internal information:
PS to DG/ ED (T) ED (P), NMCG,
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|
F.No.: Pr-11013/9/2019-O/0 DIr|(T-Ill) NMCG
Natlonal Migsion for Cloan|Ganga i
Department of Water Resources, River Dovelopment & Ganga Rejuvonation
Ministry of Jal Shak( B
‘ 1* Floor, .
nd Natlonal Stadlum, ;
Major Dhyen Cha 110002 -

| . India Gate, New Delhl -

Dalad: X February,2021

To.,

. Project Director,

State Mission for Clean Ganga-Utlar Pradesh,
Plot no.-18, Sector-7, Gomatl Nagar Exin,,

" Lucknow-226010, Ultar Pradesh

Subjecti DPR for I&D and STP works for Loni Town, Distt. Ghaziabad under Namami &ange .
! Programme. . i :

This is wilh reference to your lelter no 1289/0557/SMCG-UP/01 dated 04.01.2021
vide which NMCG was_nequesled_to.consider—the-Revisid-DPR-for-l&D*and‘STP‘WOTk’s—far—
nder Namaml Gange Programme

|7

\“,,,

Loni Town, Distt. Ghaziabad amounling Rs.384.66 Crore

2. As UPPCB has agreed with NMCG's obsewauon that.these.drains-have- very high-
BOD and COD because of industrial effluent gefling mixed in"thé drains proposed to be
intercepled and suggested to consider such high COD for design which will in tum convert
proposed STP into CETP. Such high COD in deslgn will have huge impact on capital and O&M

cost of the plant. .

3. '"NMCG is returning this DPR with advises to  slale to resolve, non-compliant industrial
hent solution to this problem. Even

discharges in slorm_water drains and/or propose a perma

if STPs proposal is considered without resolving this lssuc the STE’?..‘{V_'EEPL perform due to

excessive industrial effluent ingress. "

This issues with lhe approval of Competent Authority.

4.
| _ . Yours sincenefy
2\ l
(Dr Pravin Kumar) .
: Director (T-1), NMCG
c°py to: |

1, Managlng Director, UP Jal Nigam, G Rana Pralap Murg. Lucknow, UP « 226001
2, Chief Engineer (Ghazlabad Zone), UP Jal Nigam, Ghazlabad. UP - 201301,

Copy for Internal Informatlon:

PS Io DG/ ED (T) ED (P), NMCG. .

5
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Annexure A/4

E-mail- mdupjn@yahoo.co.in - TRIIY © 0522—2626497
BET © 0522—2622389
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vHodlodio # wosfodo H AET BN FERT FE 2g FosNodo R e B
AR R g TAOTION0 3 RIUAT fFd WM &1 ST Wer s )

&2 e, Jowo weuwr fEmr R, MREEE gRT SyeRr R T
Afma & B9 § g afgen (M &3), Jo%o wer e, MR e R oy
P T e 2624 /ITEOWSOL0 T T ReAD 18112020 (WereTw—g) D
A W IEHfT e SN §Y O, U9 ol S B wqe w9 @ o @
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SRR Annexure A/5 o022 2670172262071

i cenagar_upjn@yahoo.11
o SR 93 widd Fpm
o e Udrg A1, dA@13-226001
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3{130 VS S10 vd WG et a1l 2q dooairo, IHIFTA oliTd w0 384.66 Hg B AT
|
Helqy, A
SWRIF fAvad @ A (mosto), Govo ofel frrH (Fa), g & T 1644 /NGT fa& TP
27.07.2024, W1 qEd IFTT (RS &), owo o P (), Ao @ weE Td 3 B TR &
‘cmmauzn"hﬁq&rﬁa?,wmﬁmwﬁwmaﬁ,wmmmw%%wmmm.
a‘l-ﬁa\rafﬁzwrnﬁ(mwvwgq)$m@gmﬁ?%‘gwﬁﬂﬁmzﬁ
SI0H103R0 JFAIIT NI W0 384.66 IRTS AT Sosio wet Fyar g fakfr &1 A 2| ,

000 Tet P TRV 76 WeR el A 1e75 @ SR 2021 Y ei—31(1) v eR1-37(1)
& UIUHER TR fIe™ Ig9T—3 @ Frfag amey | 1792 /9—3—2021—05%1/ 2021 fomer 13 RIaR,
2021 TEHTENH SOW0 Wl PR & arwivic wraferdi @Y Sovo el A (A7TEE) Td ovo St AT (3“’5”“) B4
Ty ﬁ:&ﬂfﬁﬁaﬁﬁaémqsﬁm@wmgq%aﬁow@@owﬁaﬁﬁoﬁomoE%Wraﬂa?ré’ﬂé’f
Qo0 el T (@Een) gRT A W off | R @ ¥ eratera siftremRd) arfera, Fator @ue (FerH), SoW0 STt
frm (), mRmETE, S gd ¥ UREIeET e, gEE gguel AT ger (Fer), Sogo el T,
TRIETE @ AH Y AT, B U 451 /B4 /5 AR 05052022 B ERT FLATA SoH0AR0 T FHEFAIT TATAR
P E-Te B AREE W e @R AP 05052022 H AR oftrgea, fmfor @ue (wem), Sovo wiel fATH
(Tmren), MRSTaTETe B A avyd BRIATE) gq Uftd v <1 AT et

Seorad  fb adwE & w0 wAosNodlo § QTR AIRIGT 06 /2012, 274 /2022 9 3 AfFGIAT H HIO
700210 RT TR TiferT uRYe, A & SFARIg Ud gl §9 @ el #d B @A 741 A FralRa g
F YHIT Bg AR e TiRa Y SR8 § )

AT S9d @ FEE H Uy e & b Ao vAoSiiodlo H SRR AT 06 /2012, 274 /2022 9 I
Ffaere # A0 U000 gRT UIRE e & uie B A T HIFEH & <iid, Jus Aiordidg ©
A R uiferr aRYe &= H URATfad 3Mg0 UUS $lo vd WSl WA bl g faRfEa Sodioamro @1 Wigfa @
e H O3M0Y WR W oavgd HIAdTEl e g A0 UA0SHOT0 @ Iad AR b Ived H Fifid 9rg 3fovo
TREI-274 /2024 Prem Agrawal & Ors Goyt. of NCT of Delhi & Ors. @1 Tl Ad1e fAT® 08.08.2024 ®1 B &,
e By W g AT @ PRI BRA B B dY |
AT IURTGd- R |

(\LH?ERJ
- —
\c//jb.ﬂ/' W

(Foia HAR Ttaw)
@& [ ((nR)

Yoo vd faid—SuRldel-[ IR
yfaferfy fy=ferad @) gammred v amawgs sriarel &g ufta |

1. yEwl fAQe®, JoWo STl AT (TRIY), dETs |

2 yg fQerd, S0%0 Wal A (D), e |

3. UgEd ve Qe (ATR), Y090 ST R (TRN), e |

4. Wyad yew Qe (T, Sodo ST T (I, e |

5. \gad Afa, JFT—5 TR b 9, Io%0 a=, avg=g; |

6. W 3rfIg=T (T0810), Jo%o et FAITH s

Tn 3 ( ) (Trw), miraere @1 we TAB—1644 / NGT w3715 27075 04

~

1= Iferar (qpg)



